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Cost Structure of Sugar

+
Shri S. M. Banerjee:
Shri Khushwaqt Rai:

| Shri Yadav Narayan Jadhav:

*972. { Kumarli M. Vedakumari:
Shri Agadi:
Shri Sugandhi:
Shri Kalika Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the sugar price issue
has again been referred to the Tariff
Commission; and

(b) if so, what will be the price
policy during the interim period?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
No, Sir.

(b) Does not arise.

Shri S, M. Banerjee: May I know
whether it has been brought to the
notice of the hon. Minister that the
retail price of sugar is much more in
the south than in the north and, if so,
whether a price policy will be adopt-
ed in order to decrease the price in
the south?

Shri A. M. Thomas: It is well known
that the retail is higher because in
the south the factories have got
freight advantage. More than 50 per
cent of the production is in the UP.
so that UP, sugar would have to
move south. The local production
would certainly get the freight
advantage.

Shri S, M. Banerjee: Now that this
Sugar Cess Act has been declared
invalid, I want to know whether the
cost of sugar will be revised taking
into account the fact that the em-
ployers will not have to pay four
annas in the rupee as cess.

Shri A, M. Thomas: It has been
stated on the floor of the House that
the impact of the Supreme Court’s
judgment is under consideration in
consultation with the UP, Govern-
ment.
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Shri Tridib Kumar Chaudhuri: In
this connection, what about the price
profit linking formula? 1 want to
know whether that has been referred
to the Tariff Commission and when
the report of the Tariff Commission
on that matter is likely to be obtain-
ed by the Government.

Shri A, M. Thomas: We have on
3rd October, 1960 referred to the
Tariff Commission as has been stated
by my hon, friend, formula for link-
ing the price of cane with the price
of sugar. It is not the sugar price as
has been implied in the question.
With regard to the time, we think
that we would be able to get the
report without delay.

W gy WA AR F FEER
g s Y nichem w@a few aem
a1 ag 7 a% faerm ?

Shri A, M, Thomas: The whole
matter was discussed the other day.
We have got the minimum price fixed
now. There the price may be under
the price linking formula. What
should be the price for the year 1961-
62 has to be considered some time in
February-March.

off g U § AT AR
fr oY frga amw w=r fear mr faey
N o a} § shafem  geg amr
ST ATEH AT T AT A AT Fay
oY, ag F aF FrIEFrA HY frer ?

Shri A, M. Thomas: That is so.
According to the price linking for-
mula, the growers might get some-
thing in addition to the minimum
price. That question has been refer-
red to the Thariff Commission. On
behalf of the industry, the question
was raised that they have not been
provided with rehabilitation allow-
ance according to the Tariff Com-
mission’s report, in the ex-factory
price that would be fixed. The sugar
cane growers said that the price link-
ing formula is too complex a matter
and they would have a more simple
one. So that, the entire question has
been referred to the Tariff Commis-
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sion. Even in spite of the reference
to, the Tarif Commission, many of
the factories have been paying on a
voluntary basis, on an ad hoc basis
pending final settlement of accounts
under the price linking formula,

Kumari M. Vedakumari: Is there a
great demand from the cane growers
that the formula is very complicated
and it should be changed and that
they should have a more intelligible
formula?

Shri A. M. Thomas: That is exactly
what I have mentioned. That is one
of the reasons which weighed with us
for referring the matter to the Tariff
Commission.

Shri Yadav Narayan Jadhav: May
I know, taking into consideration the
present position of sugar, industry and
the production target that we have
reached, whether it is necessary to
continue the protection given to the
sugar industry?

Shri A. M. Thomas: There is 0
question of protection. Ex-factory
prices are fixed in the U.P., North
Bihar and Punjab. There is some
volume of opinion now advocating
decontrol of those restrictions. The
entire matter is being considered and
the repercussions of de-control, what
effect it will have on the sugarcane
growers, what effect it will have
on industry and on the comsumers, all
these things will have to be consider-
ed in detail before a final decision is
taken.

Shri Vajpayee: May I know what
stands in the way of the Government
in formulating a uniform price policy
in regard to sugar for the entire
country?

Shri A. M. Thomas: There is a
deliberate policy followed by us. In
fact, we wanted in the initial stages
that the sugar industry should deve-
lop both in the Deccan area as well asg
in the south. This freight advantage
wag there. So, we thought it would
not be advisable to have a uniform
price for sugar throughout the country
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Kumari M. Vedakumari: My ques-
tion has been partly covered. With.
so many variations in the different
regions growing sugarcane, I wanted
to know if it was advisable to have
a uniform policy, or if the conditions
in the regions would be taken into ac-
count in coming to a formula.

Shri A. M. Thomas: The Tariff Com--
mission, as the hon. House knows,
prescribed four regiona! schedules.
We have adopted the schedules pres-
cribed by the Tariff Commission for
fixing the ex-factory prices in Bihar,
U.P, and Punjab. With regard to-
fixing of the price for tke other region.
if it is found necessary we may adopt
the schedule that has been drawn up-
by the Tariff Commissicr, but we do-
not think that immediately any such:
decision is necessary.

Shri Tyagl: Last time a definite
statement of policy wa- made on the
floor of the House to the effect that
the prices would depeng upon the re-
covery of sugar, and wherever re-
covery was higher, extra prices would
be paid to the canegrowers. I want
to know whether Government have
withdrawn that policy, or, whether
the canegrowers will be paid extra
price for the last two or three years.
wherever there has b~en higher re-
covery.

Shri A. M. Thomas: That question
was also considered by us. In c-r-
tain factories, on an experimental
basis we are adopting that policy of
paying on quality basis. But we
have got so many smal! holders, they
are thousands in number, and so it
may not be quite practicable to pay
all on the recovery basis. Those
difficulties have also to be taken into
consideration. In fact, a delegation
which visited Australia on coming
back stated that it would be advisaple
to pay all sugarcane growers on the-
basis of quality. They also said that
first we have to adopt this on an ex-
perimental basis rather than as an all-
India measure.

Shri Tyagi: My que:stion was defi-
nite. A statement of ¢nlicy had been
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made, and for two or three years
people have been given to understand
they are going to be paid on a re-
covery basis. Are the Government
now going to withdraw from that
Pposition?

Shri A. M. Thomas: Certainly not.
We are not going to withdraw. Ira-
mediately it is not possible.

Shri Tyagi: In the case of factories
where the price was reduced on ac-
count of less recovery—for instance,
in my own constituency, it was two
.annas per maund less because the re-
covery was said to be less than
r10ormal—are they going to get more
now because the recovery has been
much higher in the last two years?

Shri A. M. Thomas: This question
has been raised by my hon. friend on
many previous occasions too. Every
sugarcane grower in tire country is
assured of a minimum price of
Rs. 1]10/0. The growers in the loca-
lity, my hon. friend refers to, will also
.get the same price, so that there is no
question of getting a reduced price
now.

Shri Ranga: In view of the fuct
that what is known as the SISMA
formula has been in actual operation
in the south for a number of years
.and assurances were given here not
only by the present M:nister but his
predecessors also that the same for-
mula would be extended to north
India, may I know what difficulty
‘Government have encountered to
abandon it now and plead that for
each individual peasan: they would
not be able to make this allowance
-and so on?

Shri A. M. Thomas: [ do not know
whether the hon. Member is aware of
the fact that from 1958-59 we have
adopted this price-linking formula.
The very same principle that has bsen
adopted in the SISMA formula has
been adopted on a staiutory bas:s
throughout the country, so that there
is no fear that this formula would not
be adopted in the case of factories in
the north. The question that has now
to be decided is: what exactly should
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be the proportionate price that should
be fixed for the sugarcane, wial
should be the ‘x’ factor? The entire
question has been refeired to e
Tariff Commission. Sc rhat, there is
no question of going back on the
SISMA formula. It iz open to the
States to adopt the SISRIA formula
or the price-linking forirula or any
other formula. For insance, in Maha-
rashtra they have got a particular
formula, which is neither the SISMA
nor the price-linking formula. They
have increased the price of sugar-
cane. The Centre does not stand in
the way of any Stat: Government
adopting any particular formula for
their area.

Shri K. N. Pande: In view of the
fact that the Tariff Comrnission is
considering the share of the culti-
vators out of the remissiun in excise
duty to be given to the empioyers and
it has not been finalised as yet as ‘we
have been just informcd, will the
Government delay payment to tne
factories so that the cultivators nay
get their share?

Shri A. M. Thomas: Of course, there
will be some delay for the cultivator
to get the additional sugarcane price,
if there is anything to be given. This
reference has become necessary be-
cause of the demand not »rly from the
industry but from the sugarcane
growers also as has ba2cn mentiored
by the hon. Member, Kumari Veda-
kumari, so that it is not a case in
which the Central Government has
taken action on the recressntation of
the industry itself. But in spite of
that, with regard to several factories
established in the south, {ae sugar-
cane growers have been paid on an
ad hoc basis, and in certain cases on
a permanent basis. There nave been
some cases which have ccme to the
notice of the Centre. For example, in
the case of the Hospet Factory in
Mysore, the sugarcane growers and
the millowners have come to some
understanding by which fir:a! payment
has been made under the SISMA
formula without referen:e to the re-
commendations that may come frcra
the Tariff Commission. Sr, we are
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trying to expedite the matter. We
want to see that the growers are paid
as early as possible.

st AT Jq A FT IARA
fem afa fam agar o @1 & a9 dewrd
qFT AR T3 FT INIA AR AT,
Ttq et 1 gear fae #X g San
1 Wieared fqa S A & A @
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zad fad wmr 9N S Y qger &%
®e?

Shri A. M. Thomas: Yes, Sir. We
frmly believe that both the sugar
industry as well the khandsari indus-
try have their legitimate place. The
gur industry has also its place because
only 30 per cent of the sugarcane that
is produced in the country is being
utilised by the sugar mills. So, both
khandsari and gur bave their own
place. Not only that. Khandsari has
also got the tax advantage.

=t gEawa @ Fy § I aF
g 5 o Ry & freh e, 0 §
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Shri A. M. Thomas: In 1957-58....

st TR U : F @ LeUL-%o
T A FQATE |

Shri A. M, Thomas: For 1959-60 the
entire matter has been referred and
the payment can only be made on a
voluntary basis.

Shri Yadav Narayan Jadhav: As
far as Maharashtra is concerned, the
hon. Deputy Minister just now said
that sugar recovery is taken into con-
sideration while fixing the price of
sugarcane, but has it come to the
notice of Government that some of
the factory owners are able to give
more than the price fixed by the
Government?
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Shri A. M. Thomas: We do not stand
in the way if the millowners pay
more than what has been fixed by
the State Government. In fact, in
Maharashtra and Gujerat, as has been
stated by me, they have adopted
neither the SISMA nor the price-
linking formula. They are paying
much more than the minimum sugar-
cane price that is now payable in the
north. )

Shri Tyagi: What about the fac-
tories under the management of the
Government themselves? Have they
paid extra or not?

Shri A. M. Thomas: No.
Shri Tyagi: Why not?

Shri A. M. Thomas: No. The very
same principle that can be adopted in
the case of the other mills has also
to be adopted in the case of these
mills. They are not Government fac-
tories as such, only the management
has been taken over by the Govern-
ment. So, Government cannot adopt
a method different from that adopted
in the case of the other mills.

Raja Mahendra Pratap: Will it not
be better to have cultivators’ repre-
sentatives in the boards of these mills,
so that there will be no trouble
between them?

Shri A. M. Thomas: The policy of
the Central Government is pretty well
known, namely to encourage co-
operatives wherever possible. In the
matter of putting up additional new
factories, the co-operative sector is
given preference.

Special Type of Light in Trains

*974, Shrimati I@a Palchoudhuri:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a
special type of light for use on trains
in cases of accidents etc. has been
designed recently;

(b) it so, the details thereof; and





